
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-285 of 2022 
GR Case No-457 of 2022 

Under Section-14 of Assam Games and Betting Act 

 
ORDER 

20.05.2022 

Ld. Advocate of the petitioner filed hazira. 

Report in respect of seized cash amount of Rs.17,110/- (Rupees 

Seventy Thousand One Hundred Ten) only is received today 

from the I/O concerned.     

Heard both sides and perused the report carefully.   

On perusal of the report submitted today by the I/O SI(UB) 

Simanta Pathak, In-charge of Borghat Police Outpost under 

Tezpur PS, it disclosed that he had seized cash amount of Rs. 

Rs.46,000/- (Rupees Fourty Six Thousand) only in connection 

with this case and said cash amount of Rs.17,110/- (Rupees 

Seventy Thousand One Hundred Ten) only belongs to the 

petitioner named Elias Ali. It also disclosed from the report 

submitted by I/O that said seized cash amount is not required 

for further investigation of this case and the said cash amount 

has already been deposited at State Treasury under Refundable 

Head as ordered by the Hon’ble Court. Treasury challan found 

enclosed with the case record. The I/O in his report stated that 

the case has already been charge sheeted vide CS No-261/22 

DTD-29.04.2022.    

Therefore, considering the report of the Investigating Officer, 

this Court not finds anything upon which the prayer of the 

petitioner may be rejected. Accordingly, the prayer of zimma of 

cash amount of Rs.17,110/- filed by petitioner named Elias Ali is 

allowed.  

The petitioner shall furnish a bond of Rs.17,110/- on behalf of 

the said cash amount of Rs.17,110/- on condition that the 

petitioner Elias Ali shall produce the proper surety of producing  

 



                                    

20.05.2022  

the said seized amount whenever he is asked by the I/O or by 

the court.  

D.A. to do the needful.     

The petitioner shall further co-operate with the I/O till the I/O 

concludes the investigation of this case.  

Accordingly, the interim zimma prayer filed by the petitioner 

named, Elias Ali stands disposed of.         

 

              Sri Nabajit Bhatta 
        Chief Judicial Magistrate 

                                                    Sonitpur, Tezpur 


